CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
P oNo . 449/2000

I o

0A Noi233/2000. » -
New Delhi, dated this the /5  day of M#A7Yki2001
HON *BLE MR.S.R4ADIGE,VICE CHAIémAN(A):
HON'BLE DRASVEDAVALLI,MEMBER (3)

Cap tK. S, malhotna“

S/o Late Shri P.S. Malhntra
Junior Staff OFFicet,.
Directorate of Civil Defence
and Home Quardsy

Delh:i.’"r1 _ S
(8y Adviishri M,C.Dhingra)
] Versus

eeeePetition Brté

Shri P, S Bhatnagar,IAS,
Chief Secretaryz

Govt. of NCT ,Delhify

S5+ S ham Nath Margy

Del hlo

2i shri Kulbir Singh, IPS,
Director General ,

Home GJards & Director ClVll
Defencey Nishkam Sewa Bhawany

CTI Complex,.

- Raja .Farden ,

New Delhi=-274 . .....ReSpondents”

~(By Advocate: Shri Rajendra Pandi ta)

ORDER
§§R§Adige;vg(A):

Heard both sides on CP N05449/2000 arising out of
the Tribunal's order dated 34702000 in OA No.233/20003

~

2.1 By that order dated 372000 respondents were

directed to consider applicant's case for promotion

on completion of 12 and 24 years of service in accordance

with the ACP Schemedl The Bench had noted that applicant
had_compléted 12Ayears of service in 1983 and 24 years o
service in‘1995ﬁ

3! In compliance of these directions, respondents
have considered applicant}s caseT‘and pasSed orders dated
17fh;@001‘(Annexure-XXId) with uhich applicant is

aggrievedﬁ
"




-2
4, Ap_plicantv's_ggievég\m;e‘\j.n regard to respondents?
aforesaid order dated 17%341"."12001 is not a2 matter which
can be adjudicated upon in the course of these contempt
proceedings as has been laid down by the Hon'ble Supreme

Court in Parihar's case 3T 1996(9) sc 6085

5! ReSpondents; aforesaid order dated 17'51:?'2001
gives applicant a fresh cause of action which he rﬁay
avail seperately in accordance with lawy if so adui sed -
Giuing l,eau_e,&) applicant as aforesaid the C‘P' is droppede.

Notices are dischargeds
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( DR.ALVEDAVALLI ) .. (S%SR.ADICGE )/ _
MEMEER (3) VICE CHAIRMAN(A):!
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